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fro .Jll1f, Im � �  ot>T lf� � 

� �lfT 111iT I Ai "" :it '1-W. t � � .rr.r 
:Jl1'lf ? 

Sbrl Kamatb : With a v iew ro pro
vidiniz such faci l it ies in  adequate measure. 
w hat steps have been taken by Govern men t 
to\\ards the democrat i sat ion nf these 
Hoards so far as their  constitution and 
int,:rnal administrat ion arc concerned ? 
In the la5t Parliament a committee ,us 
appointed in this connection. What has 
happened to that committee's report and 
recommendations ? 

Shrl Tyarl : A s  far as th ques t ions 
pertaining to the civi l  area i n  t h ,; canton
ment boards arc concerned . orders have: 
been issued by the Defcnc , M i n i s t r y  that  
a l l  those cases must he decided 1-v the 
civilian committee, 'l'l h icl1 i s  dnmfnated 
by non-officials or elected mclT'hcrs .  The 
rest of the matters which general ly  pertain 
to rhe barrack area arc surely decided by 
the board w here the maiori t,· i s  that of the 
nominated members. 

Ez-S .: ,  , , e ,u .:11 

• 597. Sbrl D. C. Sharma : Wi l l  
t he Ministe1 of  Defence he pleased 1 0  
state : 

(a) the number llf eX- Sl' I  \' iCl'mcn re
leased from former Indian S tates Forces 
in PEPSU \\ ho have been provided 'l'l ith 
land (in terms of bighas). both i n  i rrigated 
and non-i rrigated areas from the Ist Apri l ,  
1 9"' 9  to the 3 nt March.  1 95 5  : 

(b) the amount advanced "' l'HPSU 
out of the sum earmarked for grants 10 
the States for the purpose of rehabi l i tation 
of �x -servicemen ; and 

(c) how th i s  money has been SP<'n t h y  
the PEPSU Governmcm ? 

The Mlnlatcr of Dcfcn c:e /Dr. 
Katia) 1 (a) Three Land Colon ies �i l l  he 
formed in Patiala, Kapurthala and Sangru r 
Dlstric:ta for settling 300 ,x-serv i�mcn 
on Tenant Fa1 ming Co- operath·e bas is .  
Hach Colony 11 i l l  cons ist of  5t:05 b ig  has  
( 1 1 80 Standard acres), of  " hich "' 7t 
highas ( 1 0  acres) of tube'l'l ell  i rrigated 
land wil l  be allotted to each set tler for 
cult ivat ion and in ca.:h colony K s �  highas 
( 1 80 acres) \\ i l l  te  used for homesteads. 
village sites.  roads. playg rounds.  etc. The 
allotment of land is ex pected tu  commence 
in  Octobe r 1 9 5 � .  

( b l  A Joan o f  R s .  l lakhs has hcen a<l 
nnced to PEPS U (,o'l'cmmenr for dc
,·cloping the abm·c colonies .  

(c) N,, expenditu re- has yet been in
curred. 

Shrl D. C. Sharma : Ma,· I know i s. 
the Governmen1 is a\\•are how much money 
will be advanced by the�PP.PSU C.o,·em-. 
ment for the consol idat ion·of thesc colon ic5 ? 

Dr. Katlu : I do not know that . 

Shrl D. C. Sharma : May I kml\'v 
'I\ hen t his scheme wil l  be implemented 
and " hether al l  t he ,x-scrv iccmcn 'l'I i l l  he 
settled on these colonies or there wi l l  hc 
some persons 'I\ ho will be left over ? 

Dr, Katlu : The Scheme w i ll come 
in to operation from Octol:cr  1955 .  As to 
whether it wi ll exhaust all the number!. 
of ex-ser vicemen. I requ i re notice. 

. Sbrl D, C. Sharma : May I know 
rf the Government has any scheme in hand 
for the good of those 1111, ho  w ill not be able 
to take advantage of this  colonisation 
scheme which i t has hrou1.1 ht into being ? 

Dr. Katlu : I requ i re notice of th�s 
matter also. 

� � W. : ffl � lf  
mt O t'.l:f O � 0 •!fr /;ff ifft 111' f "'fll'T ;;rrq1T1' ? 

Wfo � : � 61ft !lfl't o  0.:-1 o � "  

� atft # ltil' � �f ;rgf  f. I 

Aaanament Committee on Buie 
Bducatloa 

•600. Ch. R .. hublr Sln1h : Wi l f  
the  Minis ter  of  Eduelltlon hl, pleased t •> 
state : 

(a) \\ hcthcr  the  Assessmen t  Com -
m ittee of the Cent ral Advisory Board on 
Basic F d u cat i nn has submitted an y report ;. 
and 

( b )  if so, the nature of the 1 ccom
menda1ions made b y  the Committee ? 

The Parllamea�ry Secretary to 
the Mlnlatcr of Educall- (Dr, M. M. 
Daa) : (a) No. 

(h) Docs not ar ise .  

Ch. Rashublr Sln1h : May I know 
how long wi l l  t he  comm i ttee take tu submit 
i ts  report ? 

The Deputy Mlnlatcr of Educ:atl
/Dr, JC. L, Shrlmall) : T he comm ittee 
i s expected tn subm it the report h y  the end 
uf December. 

..A • - • .::.. ? .. , � nl1f : 1{ff' "'I t  \f.i1,Uj ij j'ij j (j 

'it '1ft 1117 � ir 51'� � ( I 

.. """' : im lll'Nifi �-
111'4 1 fo!) t ? 
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'ff Wf Wat' ;;ft � I 

"'1fW .. � lfil,f ffl it- ,i'� 

�" �- ? 

B,racuee Property A1nement 
0 561, Sllrl Bllut Danhaa (o,r belu,/f 

of Sbri Krl1haacbarya Jo1hl) : Will 
the: Minister of Finance be: rlc:asc:d 
to srarc: the: �tc:ps taken by Governmen t 
after the: ratificat ion of the: evacuee Pro
pertv Agreement w i th Pakistan on the: 19th 
May, r 9 5 5  for rhe  t ran�frr of E,•acuee 
Hank accounts  ? 

The Minuter of Revenue and Dc
t'ence E«penditure ( Sbrl A, C. Guba) : 
The drafts of implementation instructions 
to be i ssued wi th rc:fercnec to th is  Agree
ment have bccn frc:pan:d and we arc: awair
ing the ,· ie\\ 5  o the: Pakistan Government 
<>n them as well as the draft of their im
plementation instrm:tions. I t i s  proposed 
that the: ncccssarv not ices and inscmctions 
would be: i ssued· s i multaneously by th i s  
Go,·ernmc:nt as well as t he Government of  
Pakistan in  t heir rc:spccriw countr ies as  
soon as they arc finalised .  

'ff 'lf'Rl' QA : ir� � if\"  � � � t Ai �  'l(ifi(l (ofilt ri � � � 
� IR <f1li � f� ii' � ifi1f !Pmt ft' 
t I ffl ll"Jfi � if(f;;JPf1fi� � Ai � 
if;l ffl � � i ? 

'" � o wt o  'W : � 61fi m � 
� ifiT l(..:«i.fe� � -ttY Pf � I "1rr m � � lfiT1f � � rrr t 

lit �  m : ffl � \lfi (l •-trif 

� iil'�r � m i �  ir cm� 
� lf. � � � � lft' �  
� ;;JT 7m' �. ? 

'ff � o * o  'W : � � � 
f<s.r"r"'i",., � � � �' l'fif 

� � ir � � r{ eitr m � 
� � if � 'lf<ffi lft' Ai'lf 'Tlf I 

All these are now 11:Jder the c,,n i idcration of both the: Governments. 

Sbrl Kamath: Is the Deputy Mini s
ter in a position to a15urc the House that 
a s in some other cases, thouFh the agree
ment is bilateral, its implementation wi l l 
not be uni lateral · ·- by India alone: i' 

Slari A, C. Guba: That is why we 
a rc waitin1, W c have not yet received 
their  draft instructions and the approval 
of our draft, and so we have- been waiting 
for it. 

Hcadma1ten' Seminar 

* 592 Sbri Bball.t Danb- (rn 
bel,a/J o/ Sbrl ICrlabucbaryaJoul)r Will 
rhc Minister of Education be pleased to 
s tate : 

(a) the main recommendations made
in the Headmaster's Seminar held at 
Hyderabad i n  December, I9S4 for the 
improvement of the Secondary Educa
tion ; and 

(b) whether G overnment have ac(;cptcd 
them ? 

Tbe Parliamentary Secretary to 
tbc Mlaiater or Edacadoa (Dr, M. M. 
Du) : (a) and (h). A statement is laid on 
the Tablc ofthc Lok Sabha [S11 Appcndix 
IV, anncxurc No. 19) 

.t 'atW ""' : � f"1'fm ifiT 

fofUPf ffl 1f Aii'AT � ffl ""� 
t llW lflfl  ...... ffl ii' � � �  
� lf7Tlf1T f� ;;JT 1lf t ? 

ffl'1T � (Wto . 0  qwo 
� ) : ;;fi �. � � lfl' t.tlRl2-M 

� ?f.ftr � � �. If( �

ire ... 1 ;;rr ¢ t m it � , fiti .-m 
llt"f 1f :.fr imr� i' � ffl � � '1frvRf 

;p- � �ftl1TT I 

Sbri S. C, Samuta: May I know 
whether any representative: of the Ministry 
joined this seminar ? 

Dr. IC. L, Sbrlmalll I do not have t�e 
complete l is t  here, bur l am quite certain 
that for some: time the representative� 
of the Ministry were there, Mr. Pires . the 
Via,-Principa l of the Ccntr,J Inaututc 
of Educat ion was conducti111 r hc Semi
nar .  

Sbrl J-cblm Alva: Sir, 1 have been 
authori1cd by S hri Gidwani ro rut quce
tions Nos. 563 .And 591 s i a nding in hi, 
name. 

Mr. Spaker : Has he produccJ the 
necessary awhority !' 




